MP/MLA for the month of May 2024

No. Nan.le o.f the Bell)ll;:/(::l::i)n Institution Disposal Closing balance
District 01.04.2024 /RBT as on 31.05.2024
1 Ambala 0 0 0 0
2 Bhiwani 4 0 0 0
3 Charki Dadri 4 0 4
4 Faridabad 0 0 0 0
5 Fatehabad 0 0 0 0
6 Gurugram 36 0 0 36
7 Hisar 0 0 0 0
8 Jhajjar 0 0 0 0
9 Jind 0 0 0 0
10 Kaithal 0 0 0 0
11 Karnal 0 0 0 0
12 Kurukshetra 0 0 0 0
13 Narnaul 0 0 0 0
14 Nuh 4 0 0 4
15 Palwal 0 0 0 0
16 Panchkula 5 0 0 5
17 Panipat 1 0 0 1
18 Rewari 1 0 0 1
19 Rohtak 2 0 0 2
20 Sirsa 0 0 0 0
21 Sonipat 0 0 0 0
22 Yamunanagar 1 0 0 1
Total 54 4 0 54

NOTE 4 cases have been transferred from Bhiwani to New Ses. Div.

Charki Dadri




Details of pending cases against MPs/MLAs in the State of Haryana as on 31.05.2024

— Case No. - - - Tate of filing| _ Date of - No, of witnesses - -~
Sr.No. |District Name{Name of the Court ame of MP  [Name of MLA SIting/ 140 of the case assigned in the |CNR No. ate and number of | psee seation Offence alleged Maximum | Date of filing | Date of filing| ;o) framing  [Present status and its next date | St i a0%:BY | poi) 10 of witnesses | No. of witnesses examined| remain tobe [ xpected timeof - Comments by District and
Former C IR punishment Challan  |charge sheet Lai higher court . ompletion of trial [Sessions Judge
ourt omplaint | _charge examined
Ambala Nil
Bhiwani NIL
Sombir SangwanSitting Buresh  [NACT/136/2024  |HRBHAL- F INTACT 138 NE YEAR F 13.03.2024 . [Consideration 04.05.2024 1 6 Months
1 |Charki Dadri Kumar Vs, 001003-2024 Directions given in Qua
Sombir MLA|
Sombir Sangwan Sitting irmala DeviNACT/120/2024  |HRBHAL- E NTACT 138 ONE YEAR E 01.03.2024 B [Appearance 04.05.2024 1 6 Months IDirections given in Quarterly
2 s. Sombir 1000796-2024 for strict compliance as|
Sh. Sumit Kalon, JMIC, Ch. LA er ons  issued  by)
Dadri [Sombir SangwanSitting [Ram Niwas [NACT/119/2024 [RBHA1- - NI ACT 138 |ONE YEAR o 01.03.2024 - {Appearance 4.05.2024 1 16 Months [Hon'ble Supreme Court and|
3 ’s. Sombir (000795-2024 [Hon'ble Punjab and Haryanal
LA IHigh Court from time to time.
Sombir Sangwan Sitting Brahma DeviNACT/118/2024  |HRBHAL- E NTACT 138 NE YEAR E 01.03.2024 - [Appearance 04.05.2024 i 6 Months
4 s. Sombir 1000794-2024
LA
Faridabad NIL
Fatehabad Nil
i submittedthat—in-view-of
he  directions  contained i
udgments passed by the
[Honble Supreme Court of India
lin Writ Petition (Civil) No. 536|
of 2011 titled “Public Incerest
[Foundation & other Vs. Union|
of India & another’ and Wri
PCACTUS 1&I13(1)| [ oo [Petition (Civil ) No. 699 of 2016
5 GGM [sh. Virender Malik, ASJ (_S/I;Ir?’gly]{\'] SITTING gﬂ'g‘;;: Vs:Nitin | coma2/2020 zﬂiﬁgml'oo”zg' [COMPLAINT ISEC 9A l]gf))(BE,)IVGG,33G,AOG,409,AZ IMPRISIONME NA INA 5-07-2018 Na 4.07.2024, Argument No 19 19 0 ;'Jt}lf;:“wya V;_\’{'J‘::;"n‘ O'KI;’:::f
468,471 & 504 s well as the directions
lconveyed by Hon'ble High
Cour vide leter  No
1856/Spl/Gaz.11.17 dated
22072021, the  Cour
concerned have been directed to|
dispose  of  such cases
lexpeditiously by giving priority
Omparkash Vs, 136 [/ witness filed by /5, Witness examined in pre one year(Stayed has T
6 GGM Sh. Saurabh Gupta, ACIM [Sukhbir Kataria [Former Mehurdn; . HRGR03-0033202012 [Complaint [Sec-5, Ggm 420 10 Years 2/21/12 [2/21/12 21/02/12 No 6.07.2024, Evidence No in pre-charge ‘;‘Adl' e evidence. 0 Ibeen removed vide order|
7482012014 levidence. 2 - dated 27.04.2021)
(Om Parkash Vs, o witness filed by witness examined in pre | Witnes Listnot | On¢ year(Stayedhas
7 GGM Sh. Saurabh Gupta, ACIM ISukhbir Kataria Former [0 - 114 |[HRGRO3-0048872013 (Complaint ISec-5, Ggm 420 10 Years  [1/313 1313 /113 No 6.07.2024, Evidence No in pre-charge [ " P Ibeen removed vide order
amesh kharge evidence. file ide
levidence. dated 14.10.2021
7, witness filed b ) -y ) (Stayed has been
8 GGM Sh. Saurabh Gupta, ACIM ISukhbir Kataria Former om Parkash Vs. 219 IHRGR03-0015372013 Complaint ISec-5, Ggm 420 10 Years  |1/10/13 11013 101113 No 72 oG No i pre-charge [/, Witness examined in pre | Witnes Listnot | o 506 5T
ant Ram fforesaid application harge evidence. filed
levidence, dated 27.04.2021)
[One Year (Hon'ble High|
lOmparkash Vs [p witness filed by D, Witness examined so far | Witnes Listnot | COurthas directed to
9 GGM Sh. Saurabh Gupta, ACIM ISukhbir Kataria Former [0 - 135 IHRGR03-0001342012 {Complaint ISec-5, Ggm 420 10 Years  [11/9/12 a2 2 No  [30.09.2024, Awaiting Order, No in pre-charge [ ; y adjourn the case beyond
arender n pre charge evidence. filed
levidence. the date fixed before
Hon'ble High Court)
lOm Parkash V. > witness filed by 1, Witness examined in pre | Witnes Listnot | (St2ved has been
10 GGM Sh. Saurabh Gupta, ACIM ISukhbir Kataria Former |0 106 IHRGR03-0014982013 {Complaint ISec-5, Ggm 420 10 Years  [2/2113 213 p213 No 6.07.2024, Argument No lcomplainant in pre-charge [+ ; P s removed vide order
evender harge evidence. filed
levidence. dated 14.10.2021)
) 7, witness filed by N i 1 (Stayed has been
11 GGM Sh. Saurabh Gupta, ACIM ISukhbir Kataria Former (Om Parkash Vs 218 IHRGR03-0003212013 [Complaint ISec-5, Ggm 420 10 Years  [6/4/13 l6/4/13 /13 No 6.07.2024, Argument No lcomplainant in pre-charge [*Vitness examined so far | Witnes Listnot | - o,oued vide order
Satish in pre charge evidence. filed e
fevidence. dated 14.10.2021)
lom Parkash Vs, 5.07.2024, Argument on point of 6, witness filed by b witness examined so far | Witnes List not | (Staved has been
12 GGM Sh. Saurabh Gupta, ACIM ISukhbir Kataria Former [0 - 217 IHRGR03-0017122013 {Complaint ISec-5, Ggm 420 10 Years  [6/15/13 61513 [15/06/13 No  summoning of accused Sukhbir No in pre-charge V1S . removed vide order
arveen remme in pre charge evidence. filed
ataria levidence. dated 27.04.2021)




Case No.

Date of filing

Date of

No, of witnesses

Sr.No. |District Name[Name of the Court ame of MP  [Name of MLA SIng/  \1ui6 of the case assigned in the [CNR No. Pate and number of | p e Sration Offence alleged Maximum | Date of filing | Date of filing|- 3 .oy framing  [Present status and its next date | St @M% BY | 1o 10 of itmesses | No. of witnesses examined| remain tobe  [oxpected time of (Comments by District and
Former [FIR punishment Challan  |charge sheet " higher court . \completion of trial [Sessions Judge
Court omplaint charge examined
lom Parkash Vs, 5.07.2024, Argument on_point of 6, witess filed by Lt Witness examined so far | Witnes Listnor | (St@ved has been
13 GGM Sh. Saurabh Gupta, ACIM ISukhbir Kataria Former [0 : 216 IHRGR03-0058112013 [Complaint ISec-5, Ggm 420 10 Years  [8/19/13 B3 [19/08/13 No  summoning of accused Sukhbir No in pre-charge ["itness ; removed vide order
raveen ! in pre charge evidence. filed
IKataria levidence. dated 14,10.2021)
lomarkash Vs (One witness partly one year(Stayed has
14 GGM Sh. Saurabh Gupta, ACIM ISukhbir Kataria Former  [OmPar - 25 IHRGR03-0019892013 [Complaint (City 420 10 Years 9711 9713 7913 No 5.07.2024, Argument No 6 WITNESS fexamined in pre charge 6 WITNESS  |peen removed vide order
fevidence. dated 14.10.2021)
639 04T I1208, LIFE one year(Stayed has
15 GGM Sh. Saurabh Gupta, ACIM ISh. Sukhbir Kataria ~ [Former  [State vs Sukhbir IHRGR031076862019 8542015 [City 67746 *[IMPRISIONME| 122019 12120119 12120119 4/17/23  [05.07.2024, PWS No 2 0 2 bbeen removed vide orderl
4507 NT dated 27.04.2021)
103 One witness partly one year(Stayed has
16 GGM Sh. Saurabh Gupta, ACIM |21 O™ Parkash FORMER | Paramveer Rathi Vs HRGRO3-003250- 5o in ISadar k99,500,501 1PC 12 YEAR 08/09/0 08/09/08|  08/09/08 No 7.07.2024, Pre-Evidence No 8 fexamined in pre charge 7 Ibeen removed vide order
(Chautala Vipin Pubby  [COMI/ 2008
fevidence. dated 27.04.2021)
74820/2014
17 GGM Sh. Saurabh Gupta, ACIM ISukhbir Kataria Former  [OmPakash VS (comussianza o0 040016 Complaint Sec-5, Ggm 156(3) 053022 05/3022| 05/30/22 No 05.08.2024, Consideration No No
18 GGM Sh. Saurabh Gupta, ACIM ISukhbir Kataria Fomer  [OmPakash Vs lcomizazozz [ GROT090924- Complaint Sec-5, Ggm 156(3) 061022 06/10/22 06/10/22 No 05.08.2024, Notice No No
19 GGM Sh. Saurabh Gupta, ACIM ISukhbir Kataria Former [Om Parkash Vs \Comi/373/2022 |HRGRO3-050307- Complaint Sec-5, Ggm 156(3) 06/0822  06/08/22 06/08/22 No 05:08:2024) NoticeyATgmention No No
Sukhbir Katria 022 oint of of accused
20 GGM Sh. Saurabh Gupta, ACIM ISukhbir Kataria Former (Om Parkash Vs Comi/394/2022 [[IRGRO3-052610- 01 ISec-5, Ggm 156(3) l6/15/22 l6/15/22 f6/15/22 No ORI Wi, AT No No
Sukhbir Katria 022 oint of of accused
21 GGM ISukhbir Kataria Former (Om Parkash Vs Comi/377/2022 [[IRGRO3-050852- 0 i ISec-5, Ggm 156(3) l6/9/22 l6/9/22 /9/22 No  [50.08.2024, Notice No No
Sukhbir Katria 2022
lom Parkash Vs 132 [Seven witness partly
2 GGM Sh. Amit Gautam, CIM ISukhbir Kataria Former [0 ¥ COMU  HRGRO3-0011832013 Complaint ISec-5, Ggm 420 10 Years  NA NA B/19/13 Na 7.06.2024, Evidence No itness List Not Filed  examined in pre charge Na Around One year
! 7447512013 . vidence
2 4692024 Awaiting-ordert : —
23 GGM Sh. Amit Gautam, CJIM ISukhbir Kataria [Former (Omparkash V. [HRGR03-0057302013 (Complaint ISec-5, Ggm 420 10 Years  [NA INA 20/09/13 Na [vaallaio (G Gl G Sl No itness List Not Filed [0 VVitness examined in Na Around One year
INaresh 248302014 ISingh, ASJ, GGM in pre-charge evidence
lOm Parkash Vs o 5.09.2024, Awaiting Order in “harge framed 5 witness
24 GGM Sh. Amit Gautam, CJM [Sukhbir Kataria [Former ohit comi/ [HRGR03-0063762013 (Complaint [Sec-5, Ggm 420 10 Years NA NA 9/29/13 Na ICRM-M-60131-2023 No 10 Witness Xt]mlh(‘d in pre charge Five Around One year
fevidence
7488112014
213
25 GGM Sh. Amit Gautam, CIM [sukhbir Kataria [Former (Om Parkash Vs Raj IHRGR03-0046092013 Complaint ISec-5, Ggm 420 10 Years  |NA NA 11213 Na 12.06.2024, Charge No l6 WITNESS fp witness examined in pre Na Around One year
Singh comy charge evidence
7468512014
27 13 Witness Examined So
26 GGM Sh. Amit Gautam, CJM [Sukhbir Kataria [Former State Vs Sukhbir Etc. IHRGR03-0562892018 [262/2015 [Sec-5, Ggm 420 10 Years 116/10/18 116/10/18 Na 11/12/18 06.06.2024, Prosecution Evidence No 15 Witness I ! Xami Two Around One year
CHI/6525/2018 -
. ) . - ) 18 Witness Examined So '
27 GGM Sh. Amit Gautam, CIM ISukhbir Kataria Former [State Vs Sukhbir Etc. IHRGR03-0562902018 [261/2015 ISec-5, Ggm 420 10 Years 16/1018 | 16/10/18 Na 11/12/18  [08.07.2024, Procecution Evidence No 18 Witness i Na Around One year
CHI/6527/2018 :
28 GGM Sh. Amit Gautam, CJM [Sukhbir Kataria [Former State Vs Sukhbir Etc. CHI/GZF:?iZI/ZolB [HRGRO03-0562922018 483/2014 [Sec-5, Ggm 420 10 Years 16/10/18 16/10/18 Na Na 5.06.2024, Prosecution Evidence No 21 Witness flagy Witness Examined So Two Around One year
HU6S: .
lOm Parkash Vs, 236 6.11.2024, Evidence, Awaiting ISix witness partly examined
29 GGM Sh. Amit Gautam, CJM [Sukhbir Kataria [Former |Akash Katari . [HRGR03-0066262013 (Complaint [City 420 10 Years Na Na 1/10/13| NIL rder from High Court in CRM-M-| Yes 6 WITNESS re ch d Na Around One year
ash Kataria CHI48882014 R in pre charge evidence.
30 GGM Sh. Amit Gautam, CIM [Sukhbir Kataria [Former ;’;"ja;" Pawan IHRGRO3-177222017 [952/13 ICity 420 10 Years 7717 1717 Na Na [12.07.2024, Prosecution evidence No 24 WITNESS 16 witness examined Eight Around One year
CHI/1266/2017
237
31 GGM Sh. Amit Gautam, CJM [Sukhbir Kataria [Former State Vs Sukhbir Etc. IHRGR03-0054022019 [478/2014 [SECTOR -5 420 10 Years 14/01/19 14/01/19 Na Na 11.06.2024, Prosecution Evidence No 26 Witness [23 Witness examined Three Around One year
CHY/192/2019 L
3.08.2024, Awaiting order Ld.
32 GGM Sh. Amit Gautam, CIM [Sukhbir Kataria Former (Om Parkash Vs COMY_ , PIRGRO3-072241- somplaing 420 10 Years 127718 Na 12718 Na  |Appellate Court of Sh. Rajesh No 19 Witness Na Nineteen Around One year
[Meenakshi 61422018, 224 [2018 ¢ 0
[Sharma, ASJ, GGM.
State vs Umesh 85
) GGM Sh. Amit Gautam, CIM Umesh aggarwal ~ [Former  [Aggarwal /Manorama IHRGR03-0453212021 [154/21 IKherki Daula 7,10, HUDRA Act 7 year 28.07.2021 | 28.07.2021 |Na Na  [12.06.2024, Charge No 18 Witness Six Witness examined Twelve one year
. CHA/770/2021
34 GGM Sh. Amit Gautam, CJIM ISh. Dharm Singh [Sitting g;:;?mcgﬁ:‘;:‘z’y vs NACT/ssu/zozo?é%km'o“s“' {Complaint lUdyog vihar 138/142, NI Act 2 year Na Na 20.02.2020 Na 20’037 ‘é?f,"ép“’d“m"‘“"" UEs2 No 4 Witness Two witness examined . Two Around One year
. - o) YES, Stay from ‘Awaiting Order, Stayed by
35 GGM Sh. Amit Gautam, CIM ISh. Dharm Singh  Sitting gﬁ:i{;;‘m‘;"‘”" Y| Lagmeae s 000 complaint ity 138/142, NI Act 2 year Na Na  [19.06.2020 Na  D0.07.2024, Awaiting further order| Hon’ble High 4 Witness Na Four Around One year Hon’ble High Court Order

Court

CRM-M-46130-2021




Sitting/ Case No. Date and number of Maximum | Date of filing | Date of filing[22t€ of filing| ~ Date of Stay, if any, by No, of witnesses | iod imeof ~ (Comments by District and|
Sr.No. |District Name{Name of the Court ame of MP  [Name of MLA ITitle of the case assigned in the |CNR No. Police Station Offence alleged " (Criminal framing  [Present status and its next date | St if %2 DY | po51 g, of witnesses | No. of witnesses examined|  remain to be d f "
Former [FIR punishment Challan  |charge sheet " higher court . \completion of trial [Sessions Judge
Court omplaint charge examined
YES, Stay from ‘Awaiting Order, Stayed by
36 GGM Sh. Amit Gautam, CJM ISh. Dharm Singh [Sitting [Neeraj Choudhary vs HRGRO3-023259- -y laing lcity 138/142, NI Act 2 year Na Na 19.06.2020 Na [20.07.2024, Awaiting further order| Hon’ble High 4 witness Na Four Around One year Hon’ble High Court Order
Dharam Singh 139252020 2020
Court CRM-M-46130-2021
; y 5 YES, Stay from Awaiting Order, Stayed by
37 GGM Sh. Amit Gautam, CJM ISh. Dharm Singh ~ Sitting Neeraj Choudhary vs NACT/ - HRGRO3-104285- i ity 138/142, NI Act 2 year Na Na  [09.12.2019 Na  [20.07.2024, Awaiting further order| Hon'ble High 4 witness Na Four Around One year Hon’ble High Court Order
[Dharam Singh 545592019 019 Y y k y VLRSS
Awaiting Order, Stayed by
38 GGM Sh. Amit Gautam, CJIM Sh. Dharm Singh Sitting | VeeraJ Choudhary vs HRGRO3-104286- {15 e city 138/142, NI Act 2 year Na Na 09.12.2019 Na 120.07.2024, Awaiting further order| Hon’ble High | Witness List Not Filed Na Na Around One year Hon’ble High Court Order
Dharam Singh 5455872019 2019 !
Cou CRM-M-46130-2021
Neeraj Choudhary vs HRGRO3-011927- YES, Stay from Awaiting Order, Stayed by
39 GGM Sh. Amit Gautam, CJM Sh. Dharm Singh | Sitting i INACT/6594/2020) 3011927 \complaint Section-14 138/142, NI Act 2 year Na Na 24.02.2020 Na  [20.07.2024, Awaiting further order| Hon’ble High 4 Witness Na Four Around One year | Hon’ble High Court Order
aram Singh 2020
Court CRM-M-46130-2021
District President HRGR03-064955-
4 GGM Sh. Amit Gautam, CJM Umesh aggarwal | Former | Gargi Kakkarvs | COMI/467/2022 o Complaint Civil Lines 499 2 year Na Na 28.07.2022 Na 10.09.2024, Consideration No 3 Witness 3 Witness Na Around One year
Umesh Aggarwal
Hisar NIL
Jhajjar NIL
Jind NIL
Kaithal Nil
Karnal NIL
Kurukshetra NIL
Narnaul NIL
148,149,153A,379A,39] |
a Nab | SHAMITKUMAR SHARMA, . MAMMAN SITTING | STATE VS JUBER | 014054 | HRNUSI-02200- .457,436,506,201 120 MPHONSMEn | 30107004 08/07/2024 Arguments on °
- - 150/01.08.2023 NAGINA 8,107,180 IPC 9 25 25
SH. AMIT KUMAR SHARMA, MAMMAN STATE VS HRNU01-002707- 148,149, 153A.379A 43| | i nsment 06/06/2024 Arguments on
%2 Nuh A e Nuh . - KHAR SITTING | | GkwiAN wte, | SC/71/2024 2024 6,506,395,397,,427,20  MPEONS 0711723 s
- N - 149/01.08.2023 NAGINA 1,107,1208 IPC 9 30 0 30
ISH. AJAY SHARMA, AD&SJ MAMMAN STATE VS ADIL 148,149,153A.379A.50  prionsment 04/06/2024 Arguments on
3 Nuh S - . HAR SITTING o SC/145/2024 148/01.08.2023 NAGINA  16,395,427,201,107,120| "PRONEMEN | 311012023 o 20 0 20
u - HRNU01002226-2024 B.180 IPC ! 9
148,153A,379B,427.43| |
” Nup | SH-AJAY SHARMA, ADES.). - MANIMAN SITTING |STATE VS AASHIK| SC/173/2024 HRNU%’Z%‘WOG’ 5.395,397.201,1208, 18| "MPHONSMeNt | 30/10/2023 0610612024 Arguments on
! 137/01.08.2023 NAGINA 0,107 IPC orlie charge 33 0 33
Palwal Nil
[Bhupinder Singh _ [Sitting [CBI VS Bhupinder [120B, R/W 420,471,IPC — §
! . 014 [RCCHG 201540019 | o0 ; (Chargenot  |Awaiting order from Hon’ble|
45 | Panchkula IHooda SinghHooda & P18 HRPKO10005242018 o 000" BIACB CHD B )1]::)%) RW13(1)  [10year 0202718 [02/0218  [NA- fiharge o o SR Yes 367 o B67
[Bhupender Singh _[Sitting
o al ol CBI Vs Bhupinder RCCHG2017A/0008 1208/420 IPC and For awaiting of Hon’ble High
4 | Panchkula oti Lal Vohra C P! PC/162018 |HRPK010049072018 CBIACBCHD | 13@R/W, 13()(d)of | 10year | 01122018 | 01122018 | NA 16.04.21 g gl Yes. 82 0 82
. (Rajay Sabha Singh Hooda & ors. Dated 05.04.2017 court order on 04.07.2024
Court of Sh. Rajeev Goyal ey PC Act
Special Judge , CBI Haryana At .
128 04, 202;)("“““’ on [Bhupender Singh _ [Sitting
o [ooda. DN 3and 4 of PMLA Act Chargenot |  For further proceedingon
47 | Panchkula Moti Lal Vohra EDVsAJL  |COMA/422019 [HRPK01004503/2019| COMPLAINT | ENFORCEMENT 7 year 26.08.2019 | 26.08.2019 | 26.08.2019 No 2 0 %5
h 2002 framed 04.07.2024
(Rajay Sabha CHANDIGARH
Pember . died)
Bhupinder Singh Hud |COMA/3/2021 |HRPK010004882021 DN [For awaiting submission of final
48 | Panchkula Sitting D Ve Bbupinder COMPLAINT | ENFORCEMENT | 3and4of PMLA Act Tyear 15022021 [15.022021 f15.022021 [COTEEMOC feport in RC/02/2016 o No. 34 0 34
g - CHANDIGARH 17.08.2024
(Court of Ms. Rekha, CIM, [Sanghi Ram Remlc [FIRNO. 290 dated _[Sector 14, I [For Prosecution evidence for
49 | Panchiala ool e e [Former [State Vs Sanghi [HRPK03004292019 1R NO- B k20 1PC 7 year 10.01.2019 10012019 [N.A 12062023 [Fo Prosec No. 15 8 7
The requisite report has been
submitted by Sh. Sanjay, SDIM,
Samalkha in whose Court a
Criminal case bearing CIS No,
(CHI 255/2020 titled as State V.
457,380, 406,120B, 34 Prosecution evidence for Sudhir etc. a involving former
50 Panipat [Sh. Sanjayi, SDJM Samalkha _ Satvinder Rana Former | State Vs. Sudhir etc. | CHI/255/2020 |HRPPA1001109 2020 | 260 dated 28.04.2020 Samalkha 57,380, 1061208, 14 Years | 09.07.2021 | 30.07.2021 NA 07730121 e NA 39 1 38 2 Years MLA is pending. On 17.05.2024|
One PW examined. No PW
present on 30.05.2024. The case
was adjourned to 02/07/2024,
11/07/2024, 23/07/24,
31/07,2024 & 08/08/2024 for
remaining Prosecution evidence.
Balbir @ Ball Former | State Vs. Balbir & FIRRF01002 T, Rafanaur 302 Tife 19.09.2011 | 2300113 | 280511 | 230013 [The case was fixed on 01.05.2024, 5T 5T 0
Bali 2902014 06.05.11 Imprisonment & 27.08.21 (09.05.2024 and 15.05.2024,
|Application for exemption from Judicial Officers have been
lpersonal appearance o behalf directed not to give
" - laccused Dhanpat Filed and was Six months after | unnecessary adjourments

. . gh, Addl. !

51 Rohtak  [ShSatender Singh, Add. District - lexempted for that day only. vacation of stay on except for the
|Accused Sunil and Dinesh were proceedings. special/substantial reasons to
lproduced in custody. The case was be recorded on moving of
ladjourned to 11.06.2024 for c‘g:g‘;g;ﬂ'ﬁ:“ﬁ:‘avz ;I;O
fd:fi‘:cir:‘g?f"ce’ if anyothierwise been asked lovuse video

T conferencing facility for
not Advancced, Stayed by Honble 3 381-2 years after vacation| conducting court proceedings
IMs. Nisha, Chief Judicial Manish Grover Vs Not Framed. [Adiournment soughtand allowed. | , 15 Lo0Ce of stay on proceedings. | and speedy disposal of such
52 Rohtak  [\y5-fene: Chiet e - Balraj Sitting il 153 HRRH030035482020 - Civil Lines Rohtak 499,500 IPC -~ - -~ 26.02.2020 pramed |Case was adjourned t0.22.07.2024 | 5029550 O B cases.
[for arguments on the point of CRM-M 24747-
summoning of accused. 2020
20.04.2024-Today the
case was fixed for
awaiting order. An
application for
exemption from
personal appearance on
behalf of accused filed
1531153/ 153B/124A ) through counsel. Heard.
53 REWARI [Sh. Raj Kumr Jain, ASJ, Rewari |- Roshan Lal Arya Formar | State V. Roshan Lal HRRE010005272023 179/26.04.16 | Model Town, Rewari | IPC & 54 of Haryana Life 27.05.2019 - - [l (e il e - 13 - - In view of the contents 2 Years
Arya ary Imprisonment 106.06.2024 of the
Police Act mentioned in the
application, same stands
allowed for today only.
On request of learned
counsel, case is
adjourned to 06.06.2024
for awaiting further
orders.




Date of
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Sr.No. [District Name[Name of the Court Flame of MP Flame of MLA ‘ Sitting/
Former

Sirsa

Sonipat
Punjab & Faryana i
(Chandigarh, has directed to
ladjourn the hearing in the trial
0 a date beyond that given by
he Hon’ble High Court, in CRM-|
Direction has been [M-23786-2021. No  further|
. [The case is fixed for 25.07,2024 for iven to adjourn the [order has been received from
Yamuna M. M°;\‘A‘ka' Chief Judicial - h. Subhash Chaudhary| Former | State V/sKusumRani| /00001 | Hrynosoo1sa22021 | FIR 2‘50-1}]‘}3{?1’;75” Buria 420.3%.1’%,5?’:’:&455, | Life 16/03/2021 | 16/03/2021 - 08.06.2021 |awaiting further orders of Hon'ble Yes 11 0 1 e beyond the date fthe. Honble. High Court. The
Nagar agistrate etc. / 5 120- mprisonment High Court. fixed by the Hon'ble |date fixed in the Hon'ble High
High Court. [Court was 24.01.2024 and|
further  adjourned for
[22.07.2024 and as such the|
present case  has been
ladjourned for 25.07.2024 for|
fawaiting _further _orders_from




	5. IDP Haryana
	District wsie number 1

	5. MP MLA as on May  24 Haryana
	List


